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[Shri Raghunath Reddi]
(ii) Review by the Government

on the working orf the
above company. [P.aced
in Library, See No. LT-
289/67].

(5) (i) A copy of the Annual Re-

por: of the Hi..du.tan Photo
Fums Muiau.a.turing Co.n-
p-ny L.mted, Oot.camund,
to: the year 1963-66, alung
w.th the Au.ited A counis
aad the commants of tae
Co.npirollar  and Aud.tor
Genera thereon, undzr sub-
sect on (1) of section 619A
of the Companies Act, 1956.

(ii) Review by the Govzarn-

mcnt on the working of the
absve Company. [P:tzed in
Library. See No. LT-290/
671.

(6) A cory each of the Annual Re-
p rts for the year 1964-65 of the
follo viny D:vzlopment Cou-cils
under s:it9-section (4) of section
7 of the Iadust-ies (Develop-
ment anl Regulation) Act,
1951: —

(i)

(i)

(iii)

(iv)

(v)

Dav:1'pment Council tor
H2avy E'ectrica’ Industries.

Dav-lodymeant Coun-il for
Machize Too s Industry.

D-ve'npmeant Counril for
Ncn-Ferrou; Mweta's Iadustry.

Deve'cpment Council for Au-
tomob'les, Automobile Ancii-
la~y Industrizs Tranzport
Vehi la Tndustrizs, T-actors
axd E>rth-Myving Eguip-
m-n‘'s an? Intcrnal Combus-
tion Engnes.

D-velaspm~-nt Czuncil for In-
organ‘c Chemical Industries.

(vi) D=awelopm-rt Council for

Tex'!ile Machinery Industry.

(vii) Dzv~lomment Council for

Drugs and Pharmaceuticals.

(viii) Dzvelopment Counc:il for Art
Silk Industry.

(ix) Davelopment Council for Or-
ganic Chemical Industries.

(x) Development Council for
Woollen Industry.

(xi) Deve cpment Council  for
Paper, Pulp and Allied Indus-
tries.

(xii) Devzlopment Council for
Sugar Industry.

(xiii) D.vz2!opment Cou-cil for Oils,
Daztergents and Paints.

(xiv) D2avelopme:nt Council  for
Instruments, Bicycles and
Sewing Machines.

(xv) D-evelopment Council  for
Glass and Ceramics.

(xvi) D:vz opment Counczil for 1.C.
Engines Power Driven
Pumas Air Compressors and
Fins and Blowers.

(xvii) D=velcpmeant Council  for
Ligat Electrical Industries,

(xviii) D2velopment Council for
Leather and T.eather goods.

(xix) D>2v:lopment Council for
Fozd Processing Industries.
[P aced in the Libravy. See
No. LT-291(67.1

(7) A cop7 of Interim Rznort to
Pianning Ccmmission o1 In-
dustria! Planning and Licensing
P lir~y by Dr. R K Hazari,
iPi1r~1 in the Library, See
No. LT 293|€7.]

Rero~T 0~ NEYVELT LIGNITE
CO~PORATICN, ETC.

The M'nister of State in the Minis-
t-v 2f Q'-al Mives and M-a'alz (Shri
P. . S~y (On hehalf of Dr. M,
Chenna Reddy): I beg to lay on the
Table—

(1) (i) A copy of the Annual Re-
port of the Neyve't Lig-
nite Corporation Limited,
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Neyveli, for the year 1965-
66, a.00g with the Auaiea
Acc.ung and commeni of
the Comptrol.er ana Audl-
tor Geneial theseon, unaer
sub-secuon (1) of se.tion
818A of the Compun.es
Act, 1958.

(ii) Review by the Govern.
m:nt on the workng of
the above Company.
[Placed in the Library, See
No. LT-292/67.)

A copy of the Annual
Repor: of the Nutional
Mineral Deve!opment Cor-
poraiion Limited, Mew
Delhi, for the yzar 1935-86,
along with the Audited
A-~count; and the com-
ments of the Comptrolltr
and Auditor General
‘thereon under sub-section
(1) of section 619A of the
Companes Act, 1956.

) (i)

(ii) Review by the Govern-
m:nt on the working of
the above Comboany.
fPac~d in the Library. See
No. LT-186/67.]

(3) (i) A copy of the Annual Re-
port of the Manganese Ore
(India) Limit-d N -gour,
for the year 1965-66. atong
with the Audited Ac-ounts
and th: comments of the
Com»ntro ler and  Aufitor
General  thzrean, under
mhesection (1) of recton

T 619A of the Companies
Act, 1956.

(i) Review by the Govera-
ment on the working of
tha above C ‘mpany
[P coq in tha Library, Sec

No. LT-187/67.]

Revorr or S.T.C. anp Exrorr or
. Rus*z» Briring (INsPeeTION) Ruies

The Devuty Minrtver tn the Minls‘ry
of Comme-cn (Shei Rhaf Oureeh))
(On behalf of Shri Dinesh Singh):

Papers Laid CHAITRA 17, 1880 (SAKA)

Papers Laid 354!
I beg to lay on the Table—

(1) (i) A copy of the Annual Re-
Part of the State Trading
Coipuration of India ia-
mited, New Delhi, for the
year 1985-66. along with
the Audiied Accouats and
tne comments of the Com-
troller and Auditor General
thereoa under sub-section
(1) of section 610A of the
Companies Act, 1956.

(ii) Review by the Government
on the working of tho
aoave Corporaticn. (P.ac-
ed in the Library, See No.
LT-294/67.}

(2) A cody of the Export of Rub-
ber Bafting (Inspection) Rules,
1968. published in Notification
No. 5.0. 848 In Gazette of
India dated the 13th Marcn,
19687, undar sub-section (3) of
section 17 of tha Export (Qua-
litv Control and  Insmection)
Act, 1063. [P.ac-d in the Lib=
rary. See No, LT-295/67.}
TERRITORIAL  ARVY (FInsT AmMIwo.
MENT) RULES

The Minlter of Parliamentary
Affairs and Communications (Dr,
Ram Sudhag Singh) On beha!{
Shri Bali Ram Bhagat): 1 beg to
lay on the Table a copy of the Terri-
torial  Army  (First Amendm-2nt)
Rules, 1987, published in Notification
No. SR.0. 92 in Gazstte of India
dated the 18th March, 1937, {ssued
under gection 14 of the Tarritoriai
Army A-t, 1948, [Placed i the Lib-
the Library, See No, LT-296/87.}

STATEMENT SHOWING AcT-nN TAKEN Oon
ASSURANCES KTC,

Dr. Ram Subhig Singh

(On dehslf
ot Shri 1. K. Gujral): o

I beg to
lay on tha Table the tollow
ing statements showing the action

taken by the Governmant on various
Basurances, promises and undertak-



